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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY

0A.NO, 111/96

Shri Vithal Digamber Joshi «ee Applicant
v/ i
Union of India & Ors, +«ee Respondents

CORAM: Hon'ble Member (3) Shri B.S.Hegde

Rppearance |

Shri Surssﬁ Kumar
Advocate
for the Applicant

ORAL JUDGEMENT Co Dated: 1.,2,1996
(PER: B.S.Hegde, Member (J)

Heard Shri Suréshigﬁmar for the applicant.
He states that the applicant has retired from service
on 3041141995 and as pér rules he is entitled to
retain the quarfer For;a period of 4 momnths and
thereafter extension of 4 months by paying deuble
the normal rent, despite the respondents have issued

an order directing the applicant to vacate the quarter

on 741241995 uwhich has not been disposed of by the
respondents. Since the applicant is a refired person,

we direct the respondehts to dispose of the pending
representation accordihg to rules by a speaking order.
Meanwhile, the respondgnts should not evict the applicant
from the quarters. Uifh these directiens the @A; is

disposed of,

: (8.S.HEGDE)
MEMBER (3)
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